Jsince disposed of the representatioen by order dated 27.5.03,

OFEN COURT

CENTEAL ADMINISTBATIVE IGIBUNAL
ALLAHABAD BENGH, ALLAHABAD.

Allahakad, this the 6th day ef January, 2004.

QOUM : HON. Mi. JUSTICE S.R. SINGCH, V.C.
HON. MR. D. 3. LTIWARI, A.M.

C.C.P. Ne. 15 ef 2003 in O.A. Ne.ll40/02
Swatantre Kumar Saxena, J.E./l/Mi/SEE/under
Dy.C.S.T.E./Mii/CGKP Uniteeeso ceosfpplicant.
Ceounsel for applicant : Sri K.N. Sinha.
Ve rsus

l. Sri Arvind Shaima, Memkel/Directer (Electriczl) Rly. Beard,

New Delhi. '
2. Sri Om Pr-akash, General Manager, NER, Gerakhpur.
3. Sri P.K. Gupta, Chief Fersonnel Officer, N.E.i.,Geraskhpur.
4. Sri Frahlad Swarooep, Chief Signal and Telecommunicatien

Engineer, N.E.R&., Gerakhpur.
5. Sri Rewati Narain Presad Sinha, Dy. Chief Signal and

Telecemmunicatien Engineexr, Mw, N.E.R., Gerakhpur.
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Ceunsel fer respondents : Sri K.F. Singh. -\
O:B-BE R

BY HON. Mx. JUSTICE S.R. SINGH, V.C.

Heard Sri R.N. Sinha fer applicant and Sri K.P.

Singh, learned counsel for respondents.

2. The Tribunal by its judgment and order dated 4.10.02
rendered in O.A. No.ll40/02 had directed the Directer
(Electrical), Bailway Beard, New Delhi te decide the represen-
tation dated 30.4.02 of the applicant by reasened and speaking
erder within a peried of three menths frem the date eof
cemmunicatien of the order. A review petitien was filed en
behalf of the respondents which was dispesed of with the
directien that the representatien would ke decided by G.M.

N.E. Bailway, Gerakhgpur. The Genersl Msnager, N.E. Railways
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in the light ef the okservatiens made by the Trikunsl in its
judgment dated 4.10.02. The representatien appears te have
keen dispesed of after taking inte reckening a;’pqéz the
Haillway Board erders issued en the point. Coerrectness er
@theIWisekﬁ;; decisien takén on the representatien is net ke
to leoked inte the contempt jurisdictien. If aggrieved, the
applicant may challenge the order ky means of £&£§ﬁ% a fresh
C.A. We find ne groeund mede oui for centempt proceedings.

Centempt petitien is dismissed and the netices issued stand

discharged.
Xe GEMJ
A.M. V.o
Asthana/



